






















147. �'�X�~� issues' to 'Y' a written notice dated 24.10.2015, calling upon 'Y' to ' concur in the 
appointment of a nominated arbitrator and to refer their disputes to such person. 'Y' receives the 
notice on 29.10.2015 but declines to comply. The arbitration 'agreement is silent �~�s� to the d'ate of 
cbmmencement of arbitration proceedings. �P�i�c�k�~�h�e� correct statement: , . 

(1) Arbitration proceedings would be deemed to have commenced on 29.10.2015 under Section 
21 of the Arbitration & Conciliation Act 1996. 

(2) Ar1;>itration proceedings would be deemed to have commenceda"n 29.10.2015 under Section 
23 of the Arbitration & Conciliation Act 1996. ' 

(3) Arbitratioh proceedings would commence only or: filing of a statement of claim by 'X' 
before the arbitrator. / . , 

(4) Arbitration proceedings wouid commence only when the arbitrator frames issues arising 
from the disputes. . 

148. In accordance with their agreement for a 3-member arbitral tribunal, 'X' appoints Mr. AI ' as his 
. nominee arbitrator; 'Y' appoints Mr. A2 as his nominee .arbitrator; and Mr. Al and Mr. A2 

together agree and appoint Ms. A3 as the third arbitrator who will act as the presiding arbitrator. 
Which of these is true? . 

(1) Mr. Al and Mr. A2 are meant to protect the interests of 'X' and �'�Y�~� respeCtively, since that is 
the whole purpose of having a nominee arbitrator on the tribunaL 

(2) Mr. Al must protect the interests of 'Y' and �M�r �~� A2 must protect the interests of 'X'; since 
the scheme of the Arbitration & Conciliation Act 1996 provides this mechanism to achieve 
balance in the constitution of the tribunal. 

(3) Ms. A3 would have the 'casting vote' in the adjudication process, since she is the presiding 
arbitrator. . . 

(4) All three arbitrator are expected to act with independence and impartiality, regardless of the 
party ·that may have nominated or appointed them. 

149. Complete this proposition: A dispute between landlord . and tenant arising from the tenancy is 
not amenabie to arbitration unless: 

(1) it)soutside the purview ofrent control legislation. 
(2) the property was let for commercial use.' 
(3) the property was let after the coming into force of the Arbitration & Conciliation Act 1996. 
(4) the tenant is a commercial entity. 

150. Before filing written statement, the defendant, an Indian national, files an application under 
Section 8 of the Arbitration & Conciliation Act 1996 seeking reference of the disputes with the 
plaintiff, an Indian company, to �~�r�b�i�t�r�a�t�i�o�n�,� based on an arbitration clause in their contract that 
covers the subject matter of the civil suit. What could you do as a Civil Judge? . 
(1) Continue with the civil suit, since once the plaintiff has invoked the remedy of a civil suit, 

the option of arbitration stands extinguished. . 
(2) Refer the matter to arbitration by appointing an, arbitrator to adjudicate the disputes between 

the parties. . . 
(3) Refer the matter to arbitration, leaving the parties to appoint an arbitrator by �~�o�n�s�e�n�t�o�r� seek 

appointment of an arbitrator by approaching the High Court. D 
(4) Return the plaint, leaving the plaintiff to seek appropriate remedies, in accordance with law. 

151. 'X Ltd.' terminates its contract with '.Mr. Y', which contained an arbitration clause. Which of 
these propositions is wrong? 
(1) The arbitration clause perishes once the contract is temiinated. 
(2) The arbitration clause survives even if the contract is terminated . 

. (3) The arbitration process may be invoked even after the contract is terminated.' 
(4) Section 16(1)(a) of the Arbitration & Conciliation Act 1996 saves the �~�b�i�t�r�a�t�i�o�n� clause. 
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152. Which of the following disputes would not fall withm the definition of a "c<?rllmercial dispute" 
under the Commercial Courts Act, 2015? 
(1) a claim arising out of a transaction of export of goods; 
(2) a suit for arrest of a ship; , 
(3) a claim for unpaid rent in respect, of a residential property; 
(4) a suit based on infringement of a registered trademark? 

153. P files a suit in the Commercial Court which, if filed before the regular civil couft,'Would have 
been barred by virtue of a provision in another statute. Can the Commercial Court entertain the 
suit? ' 
(1) Yes 
(2) No , 
(3) It can entertain the suit if the value of the suit is' above the Specified Value under the 

Commercial Courts Act, 2015 ' 
(4) It can entertain the suit only if the defendant consents. 

154. In a suit for recovery of money filed before the , Commercial Court, 'the Spe~ified , Value is , 
determined on the basis of ' , 
(1) the principal amount claimed. . 
(2) the amoUnt claimed, inclusive of interest, computed upto March 31 of the year.in which the 

, suit is filed. . 
, (3) the amount claimed, inclusive of interest, computed upto the date the suit is filed. , 

(4) None ofthe above 

155. An international commercial arbitration 'concerns a commercial dispute of Specified Value. In 
respect of such an 'arbitration, an application or appeal under ,the Arbitration and Conciliation 
Act, 1996 would lie before 
(1) the Commercial Division of the High Court; 
(2) the Commercial Court at the district level. --(3) the court of the Civil Judge. 
(4) the Commercial Appellate Division of the High Court. 

,Note: You may assume that, in the concerned territory, commercial courts at the district level, 
and the Commercial Division and Commercial Appellate Division of the High Court, have all 
been constituted. 

156. Parties enter into a wr:itten settlement agreement during the process of pre-institution mediation 
in a commercial ,dispute. The settlement agreement is signed by the parties"and the m,ediator. 
What is the status of the settlement? ' '\ 
(1) It is a contract between the parties. 
(2) It is a non-binding memorandum of understanding. ' 

, (3) It is treated as an arbitral award on agreed terms. , 
(4) It can be placed before the Court as part ofthe propose,d suit. 

157. In a C(lse Management Hearing held under Order XV-A of the CPC, as applicable to 
,Commercial Disputes, the Court may 

(1) Frame issues in the suit. 

(2) Direct a separa!e trial of a particular issue. 
(3) Exclude an issue from consideration. \. 
(4) All of the above 
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15~L When is the Court required to hold t4e 'first Case Management Hearing under Order XV-A of the 
CPC, as applicable to Commercial Disputes? . 
(1) The day after filing of the plaint . 
(2) The day after filing, of the Written statement 
(3) Within f9ur weeks after all parties have filed affidavits of admission. or denial of documents 
(4) Two weeks before the date fixed for framing of issues 

159. What is the maximum period for pre-institution mediation provided under the Commercial 
Courts Act, 2015? 
(1) 3 months 
(2) 5 months 
(3) 7 months. 
(4) 2 months 

160. Under Section 35A of the. Code of Civil Procedure, 1908 as amended by the Commercial Courts 
Act, 2015, 'compensatory costs' in respect of false or vexatious claims or defences shall be: 
(1) Not more than Rs.3,OOO or exceeding the limits of pecuniary jurisdiction, whichever is less 
(2) Not more than Rs.5,000 or exceeding the limits ofpec~iary jurisdiction, whichever is less 
(3) Not more than Rs.I0,OOO or/exceeding the limits of pecuniary jurisdiction, whichever is less 
(4) There is no such restriction / -

) 

161. An order allowing execution' of a foreign arbitral award is: 
(1) Appealable 'under Section 50 of the Arbitration & Conciliation Act, 1999 
(2) Appealable under Section 13 of the Cominercial Courts Act, 2015 

, . (3) Both of the above 
(4) Neither 'ofthe above . 

162. Which of the following is considered as an important provision in enforcing the performance of 
public or statutory duty? 
(1) Certiorari 
'(2) Mandamus 
(3) Quo Warranto 
(4) HabeasCorpu~ 

I , 

163. Under which procedural rule can a matter of public importance be raised in the L6k Sabha? 
(1) CalFng Attention procedure . 
(2) Discussion under Rule 193 
(3) Subsidiary motion 
(4) Adjournment motion 

164. Which judgement of the Supreme Court in 1992 upheld OBC reservations while separating the 
creamy layer? . 

((1) Maneka Gandhi v. Union of India 
(2) M Nagaraj v. Union of India 
(3) M R Balaji v. State of Mysore / 
(4) Indira Sawhney v. Union of India 

165. International organizations can institute .proceedings before the International Court of Justice 
under: 
(1) Advisory/jurisdiction 

. (2) Special Agreement, Article 36 
. (3) Compulsory jwisdiction 

(4) Contentious jurisdiction 
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166. Which ofthe following is not a role ofthe University Grants Commission? 
(1) to. give recognition to universities in India . , 
(2)-to disburse funds for public universities 
(3) to set up new colleges and universities 
(4) Maintenance of academic standards in teaching and research 

167. The Ranganath Misra Commission was constitUted to: 
(1) look into the issues of religious and linguistic minorities in India 
(2) look into issues of Indian economy 
(3) enquire into· the representation of backward classes in state. public services 
(4) examine Centre-State relations 

. 168. How many women judges have been appointed to the Supreme Court ~f India till 1.1.2022? 
(1) 9 . 
(2) 11 
(3) 10 
(4) '12 

169. Who was the firs~ attorney general of India? 
(1) Niren De . 
(2) G. Ramaswamy 
(3)C.K. baphtary 
(4) M.C. Setalvad _ 

170. What is the total sanctioned strength of Judges (permanent plus additional) of the Delhi High 
Court? . 
(1) 45 
(2) 50 
(3) 60 
(4) 55 

171. Which Chief Justice of India had the shortest tenure in office? 

(1) Justice Rajendra Babu 

(2) Justice J.c.Shah 

(3) Justice G.B.Patnaik 

(4) Justice K.N.Singh 

\ 

172. The Committee constituted in the year 2000 to look into reforms in Criminal Justice System in 
India was headed by: . / 

. (1) Justice Venkatachaliah 

(2) . Justice V.S. Malimath 
(3) Justice M.S. Liberhan 

(4) Justice K.t. Thomas 

173. Who is the current president of the National Consumer Disputes Redressal Commission? 
(1) Justice Shiva Kirti Singh 
(2) Justice R.K. Agrawal 

(3) Justi~e A.K. Sikri 
(4) Justice Subhash Reddy 
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174. The expression 'burning the candle at both ends' means,: 

(1) Recklessly spending all the money one has 

(2) Trying to illuminate an issue' 

(3) Finish off all the 'tasks quickly 

(4) Exhausting oneself by working hard 

175. I will return a month. ---

I stayed in Delhi a week. 

I have not met her Sept~rilber. 

The blanks in the above sentences can be filled correctly in the order: 

(1) sirice, after, for 

(2) in, since, for 

(3) within, for, since 

(4) after, within, after 

176. I was enlisted ___ the army. 
The master dispensed the services of his staff. 
Hard work is indispensable succ~ss. 

The blanks in the above se,n~ences can be filled in the following ord~r: 

(1) 'to, of, with 

(2) by, off, with 

(3) into, with, in' 

(4) in; with, to 

177. The counsel to the client's request. 
The above blank can be filled with: 

(1) exceeded 

(2) acceded 

(3) excepted 

(4) accepted 

178. The weirds ___ by the teacher from the Gita made profound sense. 

A leopard was in the village. 

The above blanks can be filled in the correct order with: 

(1) cited, sighted 

(2) sighted, cited 

(3) Cited, sited 

, (4) sited, sighted 
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179. Hard work good 'result. 

The from the event will go towards charity. 

The group now onwards for the mission. 

The above blanks can be filled in the order: 

(1) proceeds, proceeds" precedes 

(2) precedents, proceeds, precedes 

(3) precedes, proceeds, precedes 

(4) precedes, proceeds, proceeds 

180. The cattle grazing in the field. 

The jury now complete. 

Fifty thousand rupees not a bad salary. 

The above blanks can be filled in the order: 

(1) is, are, are 

(2) are, is; is 

(3) are, are, are 

(4) 'is, is, are ' . 

, 

181. The High Court set _.,.----~_ the decree of the lower court. 

After appoiritment, she immediately set _____ . organizing her department. 

These seats ate set for women. ----

The above blanks can be filled in the order: 

(1) aside, forth, of 

(2) off, up, forth 

(3) apart, off, up 

(4) aside, about, apart 

182: Neither the groom nor the bride ~ ____ - a fOrInal reception. 

The state of the students' academic achievements improving. ----

The Law School held convocation outside this year. 

The above blanks can be filled in the order: 

(1) wants, is, its 

(2) want, :are, its 

(3) wants, is, their 

(4) want, is, its 
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183. The head-coa~h is the person . is wearing a cap. 
o My teacher is the only person face I rec,ognize. 

It is unclear to the credit should go. 
The above blanks can be filled in the order: 
(1) who, whose, whom 
(2) who, who's, who 
(3) whom, whose, who 
(4) whose, who's, whom 

184. Choose the correct'spelling : 
(1) proprietory 
(2) propreitory 
(3) propreitary 
(4) proprietary 

\ 

185. The unruly remonstrance will not change the law that has .been passed. 
With reference to· the abo,:,"e sentence the antonym of remonstrance will be: 
(1) Demur 
(2) Expostulation 
(3) Acceptance 

. (4) Reproach 

.0 

186. He said to us, "Are you going away today?" 
The above sentence can be written in reported speech as: ' 

(1) He asked us are we going away that day. 

(2) He inquired of us whether we were going away that day. 

0(3) He said to us whether we are going away that day . . 

(4) He inquired if we are going today. 

187. A little help with notes that I gave to my friend made him an albatross around myneck. 
The underlined phrase means: 

(1) A burden that one cannot get rid of 

(2) A person who is greatly treasured 0 

. (3) Someone worthless 

(4) A person who gives unwanted advice 

188. "The fact that toys literally prefigure the world of adult functions obviously cannot but prepare 
the child to accept them all, by constituting for him, even before he can think about it, the alibi of 
nature which has at all times created soldiers, postmen and Vespas." 
With reference to the above quotation, "prefigure" means: 

(1) To draw figures 

(2) To overshadow 

(3) To imagine beforehand · 

(4) To stunt creativity 
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189. How many States and how many Union Territories are listed in the First Schedule of the . ( 
Constitution of India? 

(1) 28 states and 9 union tet:Titories 

(2) 27 states and 10 union territories 

(3) 28 states arid 8 union territories 

(4) ,29 states and 9 union territories 

190. The Constitution Bench judgement of the Supreme Court in "L. Chandra Kumar vs Union··of 
India'~ (1997) 3 SCC 261 case is a landmark decision on the issue of 

(1) Inter State Trade and Commerce 
. , 

(2) Power of Judicial Review of High Courts and Supreme Court is part of basic structure of 
constitution 

(3) Elections to Parliament 

(4)' Reorganization of States 
I . 

I 

191. How many languages are included in the Eighth Schedule of the Constitution of India? 

(1) 18 

(2) 20 

(3) 22 

(4) 25 

192. When was the Constitution of India adopted by the Constituent Assembly? 

(1) 13 th November 1949 

(2) 15th Dece~ber 1949 
. . . , . . 

(3) 26th January 1950 

(4) 26th November 1949 

, 193. How many Fundamental Duties are listed in Article 51-A ofthe Constitution of India? 

(1)9 

(2) 10 

(3) 11 . 

(4) ,12 

194. Which Article of the Constitution of India contaiu's provisions regarding equal justice · and free 
legal aid? ' . . 

(1) 38 

(2) 39 

(3) 39-1\ 

(4) 43 
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195. Which Article of the Constitution of India prescribes that a person who volUntarily acquires the 
, citizenship ofa foreign State shall not be a citizen of India? 

(1) Article 5 

,(2) Article 9 

(3) Article 10 

(4) Article 11 

196. In which judgement did the Supreme Court of India uphold that freedom of speech and 
expression through medium of internet enjoys constitutional protection under Article 19(1)(a)? 

(1) Arjun Gopal versus Union of India (2019) 13 SCC 523 

(2) MarthandaVarma versus State ofKerala (2021) 1 SCC 225 

(3) Chandana Das versus State,ofW.B. (2020) 13 SCC 411 

(4) Anuradha Bhasin versus Union of India (2020) 3 SCC 637 

197. Which Article of the Constitution of India provides for exemption of property and income of a 
State from Union taxation? ' ' 

(1 ) Article 285 

(2) Article 275 

(3) Article 289 

(4) Article 272 

198. Which Article of the Constitution ,of India empowers the President to appoint an Acting Chief 
Justice of a High Court? 

(1) Article 214 

(2) Article 223 

(3) Article 224-A 

(4) Article 229 

199. Which Article of the Constitution of India provides for the functions of Public Service 
Commissions? 

(1) Article 320 

(2) , Article 315 

(3) Article 318 

(4) Article 323 

I 

200, Which Article of tlIe Constitution ' of India specifies the Original Jurisdiction of the Supreme 
Court of India? 

(1) Article '134 

(2) Article 132 

(3) Article 133 

(4) Article 131 
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